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• COUNCIL OF STATE 
MaMar, 2fHi.NOtJCfllbw, 1941 

The Council met in the Council Chamber of the Coanoi1' Boll .. at! Eleven ai 
the Cloak, the HOIlOu~able the Preeident in tlie Chair. 

QUESTIONS AND .ANSWE~ 
UNILATBBAL EcONOII(IO DISABlUIIIBNT SOBDB 

1M. THB HON011lUBLB luu 'Yt1VERA'1>UTTA SINGH: Are GoVerDDl8nt 
aware_of any scheme of "·Unilateral economio d.iBarma.meut, by whioh the Briti.h 
Empire. (including India) would throw open fts' world wide system of airports to 
foreign. air ftbes' without appropriate guarantees II .and,., if 80, have Gov~_ 
elitered their protest, against· the scheme t , :. 

, Will GovetmneDt make a statement on tIl'e proposed soheme 'indJoating'tihe 
nature of gu&ra.Dtees which would be neeelillary'to obtain in order to aafeguard tile 
interests of India in any system of international or Empire ~r transport , 

THE HONOURABLE SIR MAHOHED USHAN: Government are not aware ·of 
any Buch schem~. The latter part pf the question does not arise . 

• 
MAIL SERVIOB FBOM C.u.U'ORNlA TO CANTON, BTO. 

145. THE HONOUlU.BLB RAJA YUVERAJ DUTTA SINGH: (0) .Are GoverlUllent 
aware that an application for authority to fly paaaenger and ma.il aervloe from 
Califorbia to Canton in Chil1& "ia Tokio, anc1 frOm there to CalC'llt.ta. after the War 
haa heen filed with the Civil AeronautiCl8 Board by the Ryan Sohool of Aerona.utiOll 
of San Diego, California' . ' 

(b) Will Governmen. t enquire, and make a statement indioa.tiDg _he Inain featUl'ell 
of the scheme 80 far at least &8 it a.ffects India in her internatioaaf, flD&lloial or other 
obligatioDB , 

Tn HoNOURABLE Sm MAjlOMED USMAN: (a) The Government of India 
have no information with rega.rd to spocific a.pplicat~ons filed with the Civil Aeronau-
tics Board of the United States GoV13rnment. The Board htve announced a list of 

(. international air routes which they consider dcsirable for JI08t-waroperation by the 
United States Air Carriers. Tho"sir route mentioned by the Honourable Member is 
included in this list. 

(6) No details are available. The GoTel'llDlent of India do not proposo to make 
an enquiry of the United Statea Government on lhe subject a8 it will be for the latter 
to approach the Government of India for pt,rmiaaion to operate a servioe to India. 
IlfDlAlf'RBOBSBNTATIVB TO THB INTBRNATIONAL AVIATION Co:MJ'llauOJl IJf 

• VV.ASBINOTON 

• 146. TBlII BONOtI'JUBLB RAJA YUVEItAJ DUTrA SINGH: nave Govern-
ment taken steps or do th(·y oontemplate to tako ste(JII to &8Iooia.te non·o6ioial • 
Indian J'ep.eeentatives in the delegation to the Intefalational Aviation Conferenoe 
in W8Bhin~ton? HilS the ConCurenoe t.a.ken place; and, ff so, what were the 
dOl'WODS ardvf'Ci at with referen('C to Indill , 

TIll!: HONOUJLABLB SIB MAHOUD USMAN: Government. carefuUy oonaid-
ere<! the question of including non-oiBoiaJs in their delegation to tbe Jnttlmaiional 
Conference on Civil Aviation now in sesaion in the United Statee of A.merica &lid oame 
to the conclusion ,hat it was neither practicable nor neceMll'Y to do 10. Tbe Ooa.. 
fereooe is now in ICIJsion aDd ita deliberationa bave not yet oonoluded. 

Ex!'ANSION 07 TID IN'l'bNATIONAL SEOUBITV PLAN 
147. TlIB HOlfO'(I]LdLB :Ru.t.. YUVERAJ DUTrA SINOR: (0) Are Govern-

ment aware t.b&t a fall dl"II8 oonferenoe of the United Natione iI tlaartJy KOiaIr to be· 
held to oonaider. among other lubjecta, tbe quNticm of expaoc:lini the ..... ..,..,. 
of the internatiOnal security piau.; and, if 110, baa India' been invited to<thiI CoD· 
terence and by whom is India going to be repreB8D.W 1 

, 4-805 ) 



~uu (b) H not, do Government p~:;:I'~~~~;:T;~;-:~~-~-~~~~~2:;n:':in1! -
and Bubsequent conferences whioh may be held' 

TH.E HONOURABIAE SIR MAHOMED USM,AN: With your permisBion, Sir, I 
;rill answer qestions Nos. 147 and 149 to l62 together. ' , 

Convorsations between officials r~presenting the Governments of the, United 
IGngdom. the Un~ted 'State~ of America, the S?viet Union and ,China were held at 
Dumbarton Oaks In the United States of America bet.ween the 21st August and 7th 
October, 1944, for the discussion of matters relating to the es~blishment of an In. 
ternational Organization fQr the maintenance of pea.ee and security.' India. was 
treatediilw the Dominions and kept4in touch~withthese disoussions. The pa.rtioi. 
pation of India i,n any further conferences and the aPllointment of Indian repre· 
sentatives to attend them Jre undercoDsideration. ' 

,,' " , 
INDI~N AND THE U. S"~:. IftPRtsENTATIVBS ON 'J.:HE POST·WAR CIVIL ~VIATION 

1~8. T~ HONOUJiWlE HAJA,'YUVERAJ. DJJ'ITA SINGH: ,(a). Is It a ~8~t 
thAt dll!CUllSlOns behn'cn representatIves of Ir.dlll and the U$.A. on post. war Civil 
avio:tion have ,concludrd in August last ¥ If 80, what were the conclusions arriveq 
at rela,ting to the· transit and commercial entry of aircraft as wt'll as the constitution 
and functions of an intt'rnntional air organisation! 
, (b) Is it intended to call an international conference to draw up an international, 

air navigation convention and if 10, what will be the position of India tJiB·a·viB 
thiR oonference and convention as reg/lrd8 reprcaentat,ion, control and other kindred 
functions , " I • 

" . 
THE HONOURABLE SIR MAHOMED USMAN: (a) The reply to the first part 

of the question is in the affirmative.· .' 
As regards the ililconp part, the Honourable Member is r!lferred to the Press 

Communique. dated the 29th August, 1944, issued by the Government of India on t~e 
termination Of the discussions. The discussions were informal and exploratory. 

(b) An Internat.ional Civil Aviation Conference is at present in session in Chicago. 
The Government of Inllia. is represented at this Conferen()e, and matters referred to 
by the HonoUrable Member al'olikey to be discu&,.,d there.' 

'INTERN!TIONAoL SJllCURITY CONFERENOE 
.149. THE 1I0NounABLE RAJA YUVERAJ DUTTA SINGH: (a) Arc GoV-.of 

cmmCllt aware that the head" of the British and .soviet delegations to the Inter-' 
national Security Confert'nce have announced sometime baek that general agree-
mt'llt has bt'en f('achedwith regard to the proposal that the organisation ,for pea('e 
and security should pfOlvidc " for-all assembly ('ompoSfld of f(lpresentativeB, of all 
pea('e loving natiolls ballOO on the principle of sovereign equality," and tho institu-
tion of International Court of JUllticc ? 

(b~ Was India rt'presen~d at thil\l conference; and w~at will be the position I 

of India with reference to the decillions of this conference or subsequent similar 
confprences " • 

INDIA'S REJ'RESENTATlVE TO THE DUMBARTON OAKS CONFERENCE 
·150. THE HONOURABLE RAJA YUVERAJ -DU'I'TA SINGH: Will. Govern· 

nlent statp who repl't'Bellt.ed India at. the Dumbarton Oaks Conference, or who will 
represent her at any fwtul'f-sessions of it ? 

DUHBA.RTON OAKS SEOURITY CONFERBNOE 
*lIH. TmII HONOUlU.JlLE RAJA YUVERAJ DUTTA SINGli: (a) Will Govern· 

Dlt-nt state who represented India at the Dumbarton Oaks &u,,'Urity Conference; and 
(6) what are the decisions of the conference (if any), affecting Il!dia, regarding the 
establishment of a world security organization or any other matter' 

POSITION OF INDIA IN THB DUMBABTON OAKS PLAN 
_ -162. THB HONOl1BA.BLE RAJA. YUVERAJ DUTTA SINGH: With reference to 

the tentative proposals of, the Dumbarton Oaks plan according to whioh the United 
Statee, :Britain, the Soviet Union, ChiDa and later on Franoc'will have the main 

-For aDBWel' to th.ia queetioD P'- 4ft _ to queRioo N.o. 1'''. 
, 



QUESTIONS .orD Al(SWUI • 307 
power aD.d r~~oDBibility for kt'eping the peace of the world and subseqnently six 
otherst&tes will be elected to the Council, will Government st&te whether India comes 
within the scope of. this plan as a member of the coun~il to be cOllstiwteci inpnr •• 
• nanOb thereof; If not, what steps have Government te.k.en or propose to 
take to assert the claim ofIndia for 8. i>9sition in tho Bcheme adumbrated at Dumbar. 
ton Oaks? f - --

DUHBABTOli OUB INTERNATIONAL OBGANISATION 
153. THB HONOURABLB UK. P. N. SAPRU : Will Government state whether 

they propose to pla.ce for discUBSion before the Indian Legislature the plan for 8. 
general International Organization adumbraWd at Dumbarton Oaks Wore it ia 
.finally approved by them on behalf of India , 

THB H8NOUBA.BLE SIR MAHOMED USMAN: The r discussions at the 
~mbarton Oaks Conference were purely exploratory. DetaJled proposals will be 
OODsidered at later oonferences and the queationofthe extent and manner cifIndia'l 
patticjpa.~ion in them is stitt under consideration. 

TH, HON01.rBA.BLE MR. HOSSAIN IMAM: Do Government propoa~ to place 
thelle proposals before the Council of State &S well , 

THlII- HONOURABLE SIR MAHOMED USMAN: Government have to oonsider 
t. I cannot give a reply off· hand. . 

THE HONOURABLE MR. HOSSAIN IMAM: Is thore any objection to the pub-
lication of th,Sl. plan outlined at the Dumbarton Oaks C..onference 1 

THE HOifOURA.BLEBm MAHOMED USMAN: I shaU oonsider this suggestion, 
Sir. -

THE HONOURABLE MR. liQSSAIN IMAM: 18 it a... fact that this report has 
been published and given to the members of the Reoonstruotion Committee , 

THE HONOUB,ABLB 8IR MAHOMED USMAN: As I havo already aaid, Sir, my 
p,osition is that the matter will be considered • 

. NUMBER OJ' LIOENOES OA.NOELLED OF WHOLBSALB DBALBR8 IN Y 48](8 IN 1943 Ilf 
MADRAS 

154. THE HONOURABLE MR. HOSSAIN IMAM: Will Government lltate:-
• (a) "The number of licences of Iwholesale dealers in yarn capoolled by the 

Provinoial Textile Commissioner, Madra.s, during the calendar yeant 1943 and 1944 
(up· to-date) ? 
- _ . (b) How Ul&ny of those whose Hcenoos were canoolled wcre non-Mu.lima 

. and how many Muslims with the quota to whioh they were ef\titled, mentioned 
eparately under theae two heads r . 

. (c) The quota./r now J¥!ld by (i) Non.Muslims and (ii) MusIiDll . 
• (d) How the quot&. of tflOBe whose lioonoee wore canoelled was di~poaed of and 

bow muoh of it was granted to non.MwiliDll and how muoh to MusliDll. , 
THB HONOURABLE SIR AKBAR HYDARI: We have &Ilkod tbe ·MAdra. 

Government for the information desired by the H~ourable Member, but have" not 
yet had a reply from them. As soon a8 we receive this information I .hall furnish 
jtto the Honourable Member. • 

Tm: HONOURABLE MB. HOSSAIN IMAM: May I uk, Sl,r, if the HODourable 
Member will place it on the ta.ble oBhe House , 

THE HONOURABLB BIR AKBAR HYDARI: I 3m willing to do that, Sir. 
CONSTRUCTION OF MBNIAl, QU4RnBS 

155. THE HONOUlUBLB Ma. HOSSAIN IMAM: Will GoTornment 1It&tc how 
ma.ny Government quarters have been constructed for peons, daftrics and Jamadan 
~mployed in the Secretariat of the GovemtPept ()f India and &tt&c~ed OffiOO8. 

- THE HONOURABLE MR. Ii. C. PRlOa: PrClmmably the Honourable Member 
requires information in respect of quarterfl constructed for peollll, etc., in l>elhi. 
There are 1.711 quarters for peons &nd 631 for daftries and J&nlada.nt. 

THB HONOUB.UUC Ma. HOSSAIN IMAM: I want to knoW' about tho neW' 
construction since the start of the war. 

Tn HONOUBABLB HR. H. C. PRIOR: I must uk far Doti~, Sir; 
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308 • CQUNCIL 01' STAn./ . r20'l'1I No'!. J944 ,~ 
ALLOTIPI!fT 0'1 Q17AK'1'DII 'l'O JAJ(ADA~S A'1' ALl GA'!TI 

lISe. TmI HONOUBABLB MR. HOSSAIN IMAM: Is. it a fact hat Ja.m~ 
are allotted quarters at places far distant from their o'ftlcers' bungalows" If so, 
do Government propose to construct quarters for Jamadars n~ tlleir officers' 
residences or to allot quarters in Ali Ganj' area to all the J a~ars , If not, why 
Dot' . 

THE HONOURABLE M1\. H. C. PRIOR: (1) There is no information aD~ col-
leotion of statistios will entail considerable la.bour and time not considered n~ssary 

, in war time. . . 
(2) No,. . 
(3) No, Building of quarters of Jama~ars tiear their officers' residen~es cannot 

be lUldertaken in view of the short supply of building rOElourcea and lliock of suitable 
building sites. , . . 

TJiere is no reason to think that there is .iny unfairness or a'V~ble incon-
venience resulting from the present method of allotment. 

THE HONOUBABLB MR. HOSSAiN IMAM: Will the Honourable Member con-
sider constructing these quarters in the new area that is going to be built up ! 

°THF. HONOURABLE MB. H. C. PRIOR: We &re now eXll-mining the question 
ofaita. 

PA.YKBN'l' OJ' SAUDI DUB8 • 
157. THE HONOUBABLlIi MR. HOSSAIN IMAM : (a) Has the' attention of 

Government been drawn to a note published in daily" Inqil&b' of 'Lahore 
dated the 26th October';" 1944, on page 3, with regard to the payment of Saud' 
dues being reaJised from Hcdjaz pilgrims before emb&rkation from Indian polis , 

(b) Is it a fact tbat ov~ry pilgrim had ;to pay &s. 444 instead of !92-8-8 a.ctually 
due a(lcording to current rate of exchange t If so, do Government proPose to refund 
t.he excess amount realised. and abolish the system of advance payment in India; 
jf not, ,why not 1 

TIlB HONOUBoWLE MR. RABINDBA NATH BANERJEE: (a) y~. • 
(b) Aoootding to the rate of exohange of aovereigns the dues might have been 

RH. 292-8-0. Payment could not, however, be received in gold as, owing to exiating 
restrictions. gold could not be exported for making remittances to"the Saudi Arabia 
Government. In accordance with the. decision of the Saudi Arabia Government, the 
proceeda of th~e dues have to be remitted to them in rupees.. The rupee 
exchange rate of Rial had been laid down by the Saudi Arabia Government and this, 
exchaJlge rate was binding on us. Aocording to this rupee exchange rate RH. 4A.it-4-0 
had to be ~covered per head for. those dues. 

No refund can be gi'Ven.· The system of advanoe payment had to be a.dopted in 
aocordan.ce with'the inlftructions of the S/1.udi Arabia Gcivernment. ,It wa.s enforced 
also in other Muslim countri~ fr.om which Haj pilgrims proceeded. The Government 
ofIIidia are therefore not in a position to abolish the sy-stem. 

THm HONOUBABLB MR. HOSSAIN IMAM: win the Honourable Member 
enlighten us what.was:the rate of Ria,} in rupee exchange T 

TIlB HONOUBABLB MR. RABINDRA NATH BANERJEE: I am afraid I h&ve 
not got the information, but the rupee exchange rate of Rial 'was higher than the 
sovereign exchange rate. 

TIlB HONOUBABLB MB. HOSSAIN IMAM: Will the Honourable Member take' 
~hja Dl&tter up with the Saudi Arabia Governme1it so that this injustice· may be 
removed 1 _ 

THB HQNOl1BUx.s In; RAlHNDRA NATH :BANERJEE: We have already 
done 80, Sir, but I am afraid there is no hope of any change. 

TIlB HONOU:a.t.BLB Ma. HOSSAIN DlAM: For the future at least willthey take 
oare to see that we &ftI llot penalised , 

hI: BONOUBDLB MB.RABINDRA 'NATHBANERJEE: Wewilloertairily 
consider that, Sir. . 
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. 158. TBB HONOURABL:I MB. HOSSAIN IMAM: Will GQ.v,enunent .tate 
whether their attention has been drawn 10 an Editorial iQ the CAdl1' of Delhi 
dated. the 28th October, 19M, entitled II MueaJ.manon ke Shaatir Mubabi men khuU 
madakhilat" , 

THE .aONOUBA.B~ MR. RABIND~ NATH BANJR.fEE: Yee. 
THlI HONOURABLB MR. HOSSAIN IMAM:: What is the reply of tho HonourabI. 

Member to the allegations Dl6de in the paper' 
THB HONOUBABL:a MB.' RABINDRA NATH BANERJEE: Only -16 oui of 

those who claimed ,to bavebad tiokets could not embark .• It was found that outi 
of the 16 six had not brought the reservation cards and oould not get th~ir ti!¥,ot.s and 
10 wh6 belonged to the party of Khan ~aha.dur Wajihuddi!J.. bought their hoke~ at 
about 1-30 P.M:. on the date -ef embarkatlOn and although they were aaked to proceed 
to the dock immediately they did not. " Even at. P ••.• a gentleman of the party wu 
told by orie of our officers f'o proceed to the dock immediately, but unfOrtunately the 
Khan Bahadur and his party were living outside the pilgrim camp and I think he 
could not go there inlime. I may" add that nobody regretl the inconvenience oauucl 
to the ~han Bahadur more th,an Government, but Jam afraid on IUch informatio~' 
as I have had 110 far, the fault lay hrgely with him. 

THB HONOURABLJ: MB. HOSS4IN 'IMAM: Do Gonrnment prol!OH\O com-_. 
penaate him for this ineonveniepce , . 

TH.E HONOUB.ABLE MR. RABIN'D~ NATH BANBRJIUil: Govern.en 
owns 'no claim for compensation irt suoh. Cales. • 

MAlIUJ'AOTURB 01' BOlLBRS III INDI4 
159. THE HONOUBABLB SUYA.D MOHAMED PADSHAH SAHIB BAHADUa: 

Will Government give the following information ahout boiler maDufaoturo :-
(q) Ie it & fa.ct that plana are in band for commencing the manufacture of 

locomotive hoilers as BOOn as possible during Lbe War! . If 80, what iI the estimated 
(lost &nd when is it expcoted that boilers will be made in India 1 . 

(6) Has any order for macblnery been pl&ced in U. K. ; if 10, baa it been acoept,ed 
and -when .. is delivery expected , 

(c) Has any order been teao.rved for·U. S. A.; if 80, baa it been aooepted; if Dot. 
why f . . 

(d)- Have Government examined whether maohino tooh! JDaDlJIaotured in mU.Di-
tioD. factories can be used in subst.itution attoola to be imported ft'OlD U. B. A.. 
if not, do they propOll6 to examine the qU6Ition; if not, why I 

THE HONOUBABLE Mil. D. D .. WARREN: (a) YeI'. With regard'" the 
.oond pari of the que,stion, it is 88tima~ that the total capital 8xpaqslilure 
on the EaAt Indian Railway Singhbhum projectwlll oome to about B.a. go lak.bJ 
and that the manufacture of boilers will cODlDlonce towards the end of 194~. . 
. (b) Yes, the machines required for this project have been ordered in Ea,itNa4 

. and are expected to be deapatched by the end of June,194li. 
(c) No, the aecoDd part.oft1te questjol) does not a~lC. • 
(d) Yes. ThE' MachineTobl Controller haa taken. mto aooount'mdl&D product. 

tion in placing indonts for machine tools. 
TKJ: HOiNOUBABLB MB. -'HOS~A1N lMAM! May,..e uk if .all the machinery 

required have been ,ordered from 'the U. K , . 
THE HO:NOUBAB~ MB. 1>. D. WARR"EN: YIII, Sir. .All tbe maqllinery re, 

quired bas been'ordered from the U. K: The qu.ion of one OJ' two items in tile 
_ machine toot' category is still under conJJideration. 

THB HONOWBLB MR. HOSSAIN 1lLU(: Is it a fact that~, U. S. A. Govern-
lDant is Mt giring UI the supply wbich we want hom the U. S. A. , 

THB BOJfouaABL:& lb. D. D. WARREN: )kI, Sir. 
TH HOllOU1L4B~ MB. HOSSAIN DlAM: I am glad to h-.r it. 
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THE HONOUJU,BLB P.ANDI'I' HmDAY NATH KUNZRU: Is. it the settled' 

policy of Government-to order all machinerafrom the U. K: or ha~ they in this Cl}&e 
ordered IJi&chinery frolD the U. K .. because ~e U. K. machmery will be better than 
the U. S. A. machinery! 

'l'IlE HONOURABLE MR. D. D. WARREN: The question of price and qu&lity 
and availa.bility of machinery has to be.taken into consideration in allocating de. 
mande as between U. K. and U. S. A. 

TBB HONOUBABLE MR. HOSSAIN IMAlI: Did Gov:emment have lLny offers 
from U. S. A. , . 

THB HONOURABLB MR. D. D. W UREN : No offers ca~e from· there. In-
quiries wem made. 

THB HONOURABLE MB. HOSSAlN IMAM~ W~re any tenders invited from the 
U. S. A.-manufacturers ! . 
~ HONOUBABLEoIM"R. D. D. WARREN: As far as I am aware, Sir, prioe.--

were called for. I do not think tenders were invited from several firms generaJlOr • 
but I understand that pclces were called for from both coulttr~es .. 

RBSERVATION OF RAILWAY CO](~ARTliEW . 
160. Tma HONOURABLE Mi. SUSIL· KUMAR ROY ·CHOWDHURY r Will 

Government state :-
(a) Whether the Railway authorities hate issued a cirqular to the effect that-
(i) a compartment cannot be reserved by any member ofthe puqlic, and 
(U) QO berth can be reserved from an intermediate station! 
(b) Is any eKoeption made in favour of a person either civil or military in the 

above cases 1 . 
TIIB HONQURABLE MR. D. D. WARREN: (a) (i) Yes. 
(is) No. The orders are that a reservation from an intermediate station cannot 

now be secured by the payment of fares from the starting station. Acc~mmodation 
may he reaerved from an intermediate station subject to its being available but 
luoh a reservation .cannot be gua.ranteed . 

. (b) An exc~ption is made in rega.rd to reservation of compartments in fa.vour of 
high Governmentoffioials,civiland military, who are normallyeutitled to requisition 
reserved oompartments for their· journeys .on duty to enable them to undertake 
urgent and confidential wom while travelling. Similarly, in regard to reservation of 
aocommodation from intermediate stations, Railways have been instructed to devise 
means to secure such reserved accommodation for Members of the Standing Com-
mittee of the Chamber of Princes, Members of the National Defence Council; and 
high Government officials, entitled to reserved accommoda.tion for their journeys 
on duty . 

• THE HONOURAIoLJII MR. SUSIL KUMAR ROY CHOWDHURY: Wjll Govern-
ment consider the desirability of extending the exoeption in the case of Members of 
jhe Centra.l Legislature fot reserving a compartment !if they pay the full fares for the 
number of berths in the compartment a.nd for reserving a berth at a.n intermediate 
~tation ifthoy give timely in~imation 1 . 

THlil HONQUBABLE MB. D. D. WARREN: The suggestion will be considered. 
GUNTING OJ' )VAR ALLOWA'liCll: TO PB:NSIONBBS 

16l. THB HONOURABLE DIWAN BABADUR SIR K. RAMUNNI MENON: Will· 
Government state whether :- • 

(a) War Allowance has recently been granted to Government serva.n~ employed 
in the Central Government, drawing up to a maximum monthly salarY of rupees 
one thousand , 

(b) Have any such allowances been granted to Government pensioners drawing 
up to ~ monthly pension of rupees one thousand 1 If the reply to (b) is in the nega-
tive, do Government propose to extend the scheme of War Allowance to Govern-
ment pensioners under the Central Government' 
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TaB HONOUBABLB SIR CYRIL JONES: i (d) Yes. 
(b) No. But Government -ha.ve a.1rea.dy Sanctioned relief to pen8ioners by 

gra.nting temporary ibcrea.ses in their pension~n the following 80ale':-
Rs. 3 per mensem in pensions not exceeding Re. 20 'per mtmsem. 
Rs. 4 per mensem i~ pensions exceeding Rs. 20 but not exceeding Re. 4:0 per 

mensem. I . 

Rs. 5 per mensem in pensions exceediilg Rs. 40 but not exceeding Re. 76 per . , , . mensem. • 
The scheme of wS:r alJowancea cannot be extended to Govem.rnent. pensiOnel'llll1l 

considerations of the efficiency of the pUblic service do not apply in the same degree 
in respect of pensioners as of persons in the active service of Government. Govern-
ment are, therefore, obliged.to restrictt he extent of relief to pensioners to limits which 
do not impose an undue burden on the tu.pa.yer. It should flllthermore not be for. 
,gotten that the :war .has }!rovided greatly inoreased opportunities, of employment for -
pensioners and their families. . .... 

I BABIC per capita BATION OF· RIOE, BTC., TO CIVILIAN AND MILITARY rEBSONlCm. 
162. THE . HONOURABLE MB. HOSSAr:t IMAM: Will Government state the 

basic per capita ration of rice, wheat, &ugar and pula68 for civilians in different pro· 
vinces, Md for Indian, European, American and Chinese 80ldiers in the. defence 

'forces" , 
To HONOURABLB Mil.. B. R. SEN: ~o 8tatementll are placed on the table . 

• A ' SGUme'" .AotMng Bcuio per capita rolton fHr tiles" ,,. All Prot.-m-

Important. town Rice 
Maori",_ 

uUowea 

. 
Wheat 

... ~- .. 
1. Bengal 1. Calcutta 51b. "7 IbtI. Uos. 81btl. 

. Me.ximum. i. Chittagong 'Ibl. S Iba. • os •. lib • 8 lb •• 
J. AMam ShUlong. etc). 6lba. % lb •. V.rise lib. e, lb.. ,), 

• from 8 
os. to 

I lb. 
3. Bihar 1. Patna /I lb •. rice or wheat, ete. 10 oz. . e lbe. 

2. JaJlll1hedpur Ditto Ditto III oz. /I lbtl. 
4.0rwa 1. Cuttack 611ba. 2 lb •. 10i os. '·4Iba. 

2. Berhampur. /i·6lba. 70 ••. IHllbi. 
3. Sambalpur. 8 lb •. lib. .. '. 6. Punjab I. LiLhore . t .2. AmritBar . All"heat, DOz. 11ba. 
3. ~awalpindi lba. 

$. Bind 1. Karachi . 8 lb... .'. 8 lb •• .Ib •. 
t' 2. Hyderabad 1 ' 

1. U. P. ,,~"'" } W ..... Dio- . Tow" . triob 3·8 1M. 6.4 lba. 10·111 1M. 
Eastern Dis· 

. trictAI II· 4-
lba. 

8 lb •. 8. N.·W.F. P. Peehawar .' Total 8 \bI. 8 oz •• 
Oompoaition not. known 

P. and NagpUJ'. . {7 lb.... . 7 lbe. , lbtl. O. C. 
Berar. Jubbulpore . 

Wheat aIeo recently Included 7-7 11M. 10. Madru. 1. Madrae City'.' lba. ., including Btlhn . in ration; proportion IWt 
area. kno"QI. '·lJ JIM. 2. Vizagapatam} '·U lbB. . -
Vizian&gl'am. 

'·Iibe. I. D~ur· 7.' Ibl. 
am. 
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ProvinoN Important Town Wheat 

Madras-oontd. 
•. Erode } 7·' lbe. • 

Tirupur. 
II. Anakapa1i 8·16 lb •. 

Jrlangalore. 
8. Cuddapah. 7·6 lb •. 
7. ADantapur }7.11lbl. 

Malulipatam 
it Tadpatri -. 7·a Ibl. e. Coohin . 6·0 Ibs. 

10. ~amundry 7.6· ~21bl. 
11. Soutb.. Ka:} 

n"ra Diatt. 6·93 Iba. 
Chicaoola .. 

12. Malabar '·II/Ilba. . '91 lb. 
Diltt. 

• Morimwm allowed 
11. Bom.ba.v • I. Bombay 

City .. 
... Ibl. '·14. Iba. 

2. Nasik 
S. BelgaUJI1 . 
,. Ahmedabad 
5. Surat 
6. Poona 
7. J'algaon 
8. 8bolapur, 
9. Hubli. 

I.6Iba. 
Z·131ba. -. 
1·12· 8 Iba. 
I·" 6 Ib •. -
l·ti lba. 
l'O lb. 
0·a·8Iba. 
3·' Iba. 

I-a Ibl .. 
'·10·11ha. 
5·2, alba .. 
'·IOlb&., . 
'·Olba. . 
1·6·.lb., .. 
'l·a lb •. 

In all.tha rationed rural areas, the ration'is 28 Ibs. p. m. 

i r 

120.z. 

8 oz. 
S oz. 
10 oz. 
10 oz. 
10 oz. 
100ll. 
10 oz. 
10 oz. 

-Pulse. are rationed. only in Chittagong (Bengal) and Assam. 
tMadrBI-oity ration'applie~ to reat of the raioned places in, Madras. 

A.dminiatrations Rioe Wheat Pulses Sugar 

1. Ajmer·Mer. AjmerCit,. '14.01. .. 6.·2Iba. 2lbs. 
wan .. per 

month. 
2, Baluohistan Quetta Atta 7 Ibs. 8 oz. 
S. Delhi Delhi and New Maximum 4·0 Maximum 10 oz. 

Delhi. Ibs. 7·14 lb •. 

Ration Artiole Indiim. Troops British U.S.A. 
Troopa ForoN 

Rice :M.t.a 
Eaters Eate:r. 

RiM . 160zs. Nil '/7 oz. Nil 
Wheat.·Att.a 80u. I. Q&8 •.• NN NN 
),lour. Nil NU 3/7 01.; ("fUjl fo ... 

10·8 OZ8 • 
• (orm of 
bHllod), 

~ .. 210z. 210z. 310z. 'i 08. • -J)halls . 
'. oz .. '. 01. N" NN 

7·' lb •• 

,6.16Iba . 

7.1I1ba •. 
7.·11lb •• 

7·a lb •. 
8·0 lba. 
7.6' 721ba. 

6·93 lb •• 

5·.8Iba. 

6·' lb • 

5·9Iba. 
6·8 lb •. -
6·69 ba. 
6-69Iba. 
6-27 lbll. 
6·lIlba. 
!I.8Ibs. 
6·Slba. 

Total 

71bs. 

7 Ibs~ 
7· U; Iba. 

Chinese 

200zl. 
80118. 

Nil 

101. 
;N" 

RBDUOTION.-oJ!' RATIONS OJ!' DIlI'JI'BUNT CATBGORIES OF DBJ'J:NCB FOBCBS 
163. TBlI: HONOUIU.BLB MR. HOSSAIN IMAM: (a) What reduction, if any. 

haa been made in the rations of different ca.tegories of defenoe forces from November-
1942 ration to the present ration! 

(b)" What waa the conimmption of dUferent kinds of meat by defenoe fOrce3 
iD IN3-44. and how much reduction in local predueed ;m_t is oon~mplated. next. 
year , 
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, BIB ExOlllLLIllNCY ,TllII OOMKANDER-nr.CBIEF: (a) No reduction of'rationa 
hall !*n made. «?r is pOaUb~e ,!ithout abandon.ing the standards laid down by tho 
medical authorItIes and sacrifiClDg-the heaItll of the troops. . . • 

(6) As reguda the ~ part, the eODsumption in tons of dUferent kinde of meat r.om March, 1943 to March; 1944 wall approximalely as.follows :..:.... 
Beef . . . • 23,696 • 
·Mutton (Sheep and Goats) • 14.226 
~ed meat (Imported) • 20,000 
Dehydrated meat (indigenous)" '- SIlS 

. . Asregard~.the s,econd par~ no reduotion of oonsumption of indisenous meat by 
India~ troops ~ enviSaged durmg thel.l(!xt year. 'but it is hoped that by the end of 
194fi 188U88 of'lmported frozen meat will have inoreased to such an extent that the 
o~-take of indigenous meat for British and Allied troops will be reduced to one 
q~arter of t-he present fi'gure. . • . 

• .. To HONOUB.A~LlII MIt., H()SSAIN IMAM: Will Hill Excellenoy giove U8 some 
ldea of the proportIon of beef consumed by the Indian trooplland the othE'l' Allied 
trOQps! The proportion. " . 

HIS EXOELLDOY TH.I: COMMANDER.I-N·CHIEF: I a:m afraid I muat ask for 
notice of that. 

THE HONoURABLI: MR.-HOSSAIN IMAM: Has any arrangement bet-D made 
by the U. S. 4. to supply tinned meat to its own force" ill India 1 

HrSEXC~ENCY THE COMlfANDER-IN·CHIEF: Certainly. . 
THE HONOURABLB Mn. HOSSAIN ,1MkM: Uas thait 'amount of tinn('(l meat 

been included in the statement whiCh His Excellency gave? 
HIS EJcELLENCY THB COMMANDER-IN·CHIEF: Thf.'"e figurea roJatc to the 

period from March. 1943 to Marcil, 1944. These are the latest figuree I havo lOt.. 
THE HONOURABLE Ma. HOSSAIN . IMAM : Do they include the U. 8. A. 

supplies. or only the United Kingdom supplietl l 
HIS F,;XOELLBNCY THZ COMltBNDER-IN·CHIEF: They include aU auppD8I, 

&II rar as I know. 

ApPOI1llTMBNT 01' 1tlUSLIK OP'l'ICER81N TUII HOIIl: DHPARTMZli .. 
164; THE HONOURABLE MR. HOSSAIN IMAM: wm Government IJtato whether 

it is a fact that no ~Iuslim officer has boon .... ppointed to" a. permanent Secretariat 
post in the Home Department in the last 12 years; if not, when and for how long waa 
a Muslim appointed' How many,pon-Muslim Indians have been so appointed" and 
to what poets , .". • .. 

THE HONOURABLB MR. E. CONRAN.SMTTH: The Honotlrllbh, Member pre-
8umably rei'erstoposts of and ahal'eo tho rank of A88i.taut Soort'tal;Y. ~l'h(l 1'OIIt of 
AB8~t Seoretary is filled by promotion while appointmenbl to tho hiMhor &ere-
~riat posts, e.g., those of Secrotary, J)eputy Secretary and Under 8e<~rtltary arc made 
without regard to communal considerations. Since 1932, IS Hindus, 1 Mwilim lUld 1 

,Indian Christ!,n have been appointed to po8t8 of neputy Socret&ry ; .I) HindWl and :I 
Muslims to posts of Under Secretary ano 2 Hindull and 2 Anglo-lruJia.rut to po!ttII of 
A_tant Secretary. The MUIIlim Deputy Seoretary hold t.he poet from 17th Janu-
ary, 1940 to 9th June." 1940 and tho MUBlim Under Secretaries from 21st December. 
1037 to 21at November, 1038, 15th July. 1939 to 31st OctolHor. 193{f and 17th AU(o(Ullt, 
1943 to 30th September, 1944. 

THB HONOURABLE MR. HOSSAIN IMAM: Am I correct in a.uming that no 
Muslim has been appointl'd permanently to any of these I'oetAI f 

THI!I HONOURABLZ MR. E. CONRAN.SMITH.: I think the Honourable Member 
is under a m~pprehentlion. Thl'66 po&te al'e tenure poatA. a~ the ofti~ wc. .. ro 
appointed to them in tbe lIame way &8 members of ather coDllllumtll'fJ. But It may 
hap!,"n that a tenure is shortened because the province _a for ofticen to be IICIlt 
back. or it may be that they are transferred to otb~ Departmenta. Those rt'fl801ll 
o~rated in the case of these MUlllim officen. 

P .APD PBODUC'l'JOJl I1f hmJ.A 

1M. Tu HOlTOUU_LB lb. HOS8.AIN DLUl: WiD Goftmmeat state ~. 
d.i1ference bet".... the figoree of paper "produat.ico giVNl in ,.,p1y to my quedoD 
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of Monthly Surv8r ()/ • No. IlSasked on the Rth Novomber, 1944 and in Part II 

BU8inu8 Oonditions in India of March, 1,944 (page 319) 1 
THE HONOURABLE SIR AKBAR HYDARI: The figv.res of ptiler'production 

given in reply to the Honourable Member's qu.estio?, No. 15 cover the total produ~ti6n" 
of a.tI the lllills in India where~ the figures glv:en )n the M~~y Survey oj Buat7ie88 
Conditio7U in India do not cover the productIOn of all the nuijs. The Honourable 
Member's attention is also invited to the footnote to the table of figures of production 
given in the MO'!'-tkly Survey 0/ Businesa COnditions in India. The footnote states 
that the figures a.re provisional. 

THE HONOURABLE MR. HOSS4IN IMAM: Am I correct in assuming that the 
Government publishes wrong figures in, that' publication 1 

THE HONOURABLE SIR AKBAR HYDARI: "I cannot Bay anything about the 
~oBourable Member's assumption, but the fact remains that in the production figures 
given in the MontkZ, S.rvey of .8usineIJ8 Oonditions in India the figures of two miHs • 
.are not included. The figures given in the pUblication are collected on a volulltary 
basis, whereas our figures are collected under the Paper Control Production Order. 

THE HONOURABLE MR. HOSSAIN IMAM: May I request the Honourable 
Member to give his figures in future to this publication of Government' Will he 
see that authentic figures of prod~ction are published in this monthly, and not mere 
guesswork 1 - ..' ,-
, THE HONOURABLE SIR AK:aAR HYDARI: The editor ofthis paRer is at liberty 
to au for the figures. . 'I.' 

THE HONOURABLE MR. HOSSAIN IMA1ti: Is it a Government publication f 
, THE HONOURABLE SIR AKBAR HYDARI: .. Yes, Sir, but it is not my Depart-

ment's publication. ' • 
TuE HONOURABLE MR. HOSSAIN IMAM: Will the Labour Department ta.ke 

note of it, if there is a representative of that Department here t 
. ,THE HONOURABLE P.ANDIT HIRDAY NA'fH KUNZRU: The Labour De-

partment sleeps. " 
THE.HONOURABLE SIB MAHOMED USMAN: You c_not ask such a question 

without notio~. 

ISSUE OJ' CARDS TO liA.J PILORIHs, ETC. 

168. TBII HONOURABLE' Ma. HOSSAIN IMAM: Will Government gi,ve the 
following facts aboutHaj pilgnmage this year :- , 
• (i) The number of persons .to whom cards ~ere'issu'ad for each date ; (Ii) 
nufober carried on the original and subsequent dates; (iii) the number left over! 

THE HONOURABLE MR. RABINDRA NATH BANERJEE: None who arrived 
by the prescribed elate WIlS left over. Information regarding the other matters 
cannot be disclosed for s~curity reasons. . _ 

THE HONOURABLE MR. HOSSAIN IMAM: Is it a. fact that in the Assembly 
the number of pilgrims who embarked hfl,s been given 1 

THE HONOURABLE MR. BABINDRA NATH BANERJEE: I do not think so. 
, THE HONClURABLE MR. HOSSAIN IMAM: Has the Honourable' Member just 

noW', in reply to my question No. 158", revealed the answer to part (iii) 1 • 
THE HONOURABLE' MR. RABINDRA NATH BAN~RJEE: I do not think 

so. . , 
THE HONOURABLE MR. HOSSAIN IMAM: What was the numbel" sixteen then' 
THE ,HONOURADLE MR. RABINDRA NATH BANERJEE: Ma.ny more than 

those sixteen were left over. 

DESTBlJOrIoN 01' FOODGR4INS IN TBE PUNJAB 
167. THE HO"Otl'RABLE MR. HOSSAIN IMAM: Will Government sta.te whether 

it is a fact (as stated in Peoples War of 9th July, 1944) that 6,50,000 tons of food-
grain remained in the Punjab and got weeviUed. and rotten last year 1 If no~ 
what are the facts , 

Tn HONOURABLE MR. B. R. SEN: The answer is in the negative. 
THE HONOUBABLB MR. HOSSAIN IMAM: The Honourable Mer"nber has not 

repli~_ to the latter part of the question. ' 
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To HOlmUtu.BLBMB. 'n. R. SEN :. Last year the total ~xport from the Punjab 

amounted to aoout .1.108;000 tol18 agams5 the normal export of·S75.000 tons. I. 
; ~?erafore •. do not understand what loss is being referred to ~ the question . 

. :~ HONOURA.BLE. MR. HOSSAIN lMAM: Is it .. fact that SOme of the food-
grains got weevilled and rotten , .' 

THE ~ONOURABLE M~. B. R. SEN:. It is possible tnat soine of the foodgrains 
w.ere weevIl/ed. but that IS a normal thing. We do not 'know of any partJoular 
losses inc::urred last year. • 

THE HO~0l1RABLE. MR. HeSSAIN IMAM; Will the Honourable Member 
give an idea as to-the approximate quantity in~olved , 
. TuB HONOURABLE MR. B. R. SEN: I &!fi not in a position to give an ap'prox-
1Dla~ figure. • .' 

FILLIN,! UP OF GdBTTED POSTS IN THE 'FOOD DBI'AB'l')uuI'J' 
168. THE HONOURABLII MR. HOSSAIN IMAM; Will Govemlflent state the 

r gazetted posta created in thll Department of Food. and tbe number filled by EUI'O-
peana, non-Muslim~ p.nd Muslims' , . ' 

• 

THE HONOURABLE Ma. B. R. SEN: . (4) A statement is placed on the table. I __ 

8t",--, 
• • Number of ga .. Ued po .... in the Food neJrilnment • . 

Number held by Europeana 
Number held by non·Xu.lima 
Number held by MUllima 

Vaeanll 

• • Total 

SHORT NOTIC~ QUESTION . AND ANSWER. 

.C8 
. Sa 
, U6 

:117 

lOT· 
41 

. !48 

INTBODlTOTIOlf OJ' UNIVBB8AL ADULT FIUtfCJU8J1llf TBllflD-tD 
169. TBB HONOUBAB'UI PAlmIT HIRDAY NATH KUNZRU: (a) Did tbe 

Secretary of State for the Colonies recently recommend the introduotion of univer ... 
adult franchise in Trinidad without requiring a votor to know EngJieb 1 

(b) Did the Trinidad Legislature recommend by .. narrow majority that tbe<. 
voters should be required to know English , -

- (e) Is it a fact that this reoolllmendation if aocepted w.ill lead to tbe diafr&nehu. 
ment of • large !lumber of Indiane who are unable to understand Englillh owing to tho 
inadequate educational faoilities provided for them and that the Indian community 
has forwarded a ~rotest to the Secretary of State for C'olonies through the TrlnidacI 
Govornment agarnet the recommendation of the Trinidad Legislature , 

(d) Have f!on-Inaian communities and labour and trade union oiga ni8ationa 
supported the Indian protest , . 

(e) Have the Government of India received any repreeentation on the .ubject 
from the Trinidad Indians' If 110, what action ha vo they taken on it. I 

I THE HONOUBABLJI: MR. RABINDRA NATH BANERJEE: (a) Yee. 
(b) and (d) Govemment of India have received a telegram from the Indian 

CentraJ Committee. Port of Spain. Trinidad, in which luoh IItatements have been 

m&d(~) Owing to the low peroentage of literacy among Indians in Trinidad the re-
tention of the English language qualifica~ion is likely to exclude many of them fr~m 
the franchise. The local Indian commumty appear to have made .. repl'eIeDtatloD 
to tPe Secretary of State in this connection. , 
. (e) The reply to the fim ~rt is in ~he a~rm~tive. The Govemment of IndiA 
have made eDitable repreeentatlO118 to His MaJesty 8 Government. 
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TIDII Ho.oUlWlLll .PAlfDrr lJIRDA.y NATH KUNZRU': When did the 

QoverfUlleot come· to be aware of the PJ;Ptest made by.·ibe Indian ·community of 
TrinidAd against the decision of the Tririidad Legisl&ture t 

THB HoNOU1U.BLB MH. RAB~DRA NATH BANERJEE:. We had a tele .. ·· • 
,about a week ago. . 

THE ·HONOUJWlLB PANDli' HIRDAY NATH KUNZRU: Did Govemment 
bve any information en· that subject before that 1 . . 

. THE HONOURABLB Ms. RABINDRA NATH BANERJEE: ,We hiul no iii· 
formation abQUt the local Legislature.having passed this resolliton ; .but I believe the 
resolution was also pa88ed quite rec~tly. -

THB HONOURABLB PaIT HIRDAY NATH KUNZRU: Is it & fact that the 
!:;:~rnment of India became a'Y~r~ of tIle situation in Tri~idi inore than a month 

THE HON<\.URABLB MR. RABINDRA NATH BANERJEE: ·'Po. the best of 
.my information that is not a. f&.Ct. A 

. THB HONOUSABLB PANDIT' HIRDAY NATII KUNZRU: . Did the Indian 
oommunity of 'rdnidad make a· representation .. to 'the Government of Jndia lui; 
~~~~1 . . 

THE HONOlTBABLIlTHE PRESIDENT: The Honourable Member is repeating { 
the same question which has been answered ()nce.· IdisallQw it. 

• 
STATEMENTS, ETC., LAID ON THE TABLE· 

TaB HONOURABLB Ms. H. C.PRIOR (Labour Secretary): f:jir, I lay on the 
table a. ·copy each of the Summary of Proceedings of the Fifth Labour Conference 
and the Fourth. meeting -of the Standing Labour Committee. 

• INDIAN PATENTS AND DESIGNS (TEMPOR4RY AMENDMENT) BILI~, 1944 
'l'HB HONOURABLE SIlt .AIQJAR HYDARI (Industries and Civil Supplies. 

Secretary): Sir, I move- . 
.. Tha.t the Bill temporarily to amend the Indian Patent.i. &nd Designs Act. lIU1, as pUled 

b7 the Legililative Assembly, bo taken int.o oonsiderat.ion." 
'rhe rea.sons for amending tempor~rily tbis Act ar~ given in the Stat,ement of Objects 
and Rea.!lon.~, and, therefore, I do ·not need to explain them any further. 
Sir, I move.-

Qu~stion put, and Motion adopted. 
Clause 2 wall added to the Bill. 
Clause 1 was added to the Bill. 
The Titlo arid Preamble wer-e added: to the Bill. _ 
'l'HE HONOURABLE SIR AKBAR HYDARI: 'ir, I move-

" .. That the Bill tompotarily to amend the Indian Patentl and Designs Act, 11111. _ palsed 
." the Legialative Aasembly. be paued." 

The Motion ,,'as adopted. 

COFFEE MARKET EXPANSION (SECOND AMENDMENT) BILL, 1944 
THB HONOURABLE SIR AKBAR HYDARI (Induatriel!l and Civil SuppHe. 

S~cretary): Sir, I move-· . 
.. That. tho Bill further to awend the Colf_ Market Expansion Act., 194.1. as pauedb7 ih. 

IA(islative Aasembly. be taken bito conaderatlon.' 
It will be observed, Sir, that the amendment seeks to give pOwer to utilise funds fo,... 
'the purpose of coffee research: Sir, 1 Move. ' 

Question put, a.nd Motion adopted. . 
Clause 2 was added to the Bill. 
Clause 3 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
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TBB·HOlfO'UnBL:e 8m AKBAR HYDAIU: Sir. I move-

, .. ~t ~e BiB ifJrther to am8Dd theCotfee MlUbt --·-ion Act 1M2 -M ....... b- ........ _ Le,iela\i"'~ A.ale=bq. be puaed." ~~ .,... ~ .. -

, . _ The Motion was adopted . 
. 1.;. .• i' ~ .. 
DELHtJOINT WATER AND SEWAGE BOARD' (AMENDMENT) BILL. l~ 

TIJ:e HONOURABLE SIB JOOENiDRA SINGH (Eduoatton Health and Landa 
Member) : Sir. I move- . • 

... . ~. r 
That the Bill (urthor to _nd the Delhi Joint. W.ter and Sewer Board AClt, 1926, ... 

passed by t·ho Logislat.ive AlIII8IJ1bly. be takeO into consideration:' ' 
It would be observed from the Objects and Reasons that the Delhi Joint Water aIMl 
Sewage Board could supply drinking water only to the four constituent bodies of-

, the Delhi Municipality. 
Delhi Civil }:.oin611 Notified Area. 
Delhi Carito~ent. and 
New Delhi Municipal Committee . 

• The Act requireathe Board to make additional supply of water ~ bulk available 
to urban areas only. The term • urban area ' remains undefined, but it has been heJel 
applicable oilly to areas under the four bodiea mentioned above. ~t ha" therefore, 
become necessarl; to amend the Act, 80 that drinking water could be supplied to the 
new &l'C&S which become developed. • Indeed water is alroady being supplied to the 
Fort Notified Area and some villages in the neighbourbood of Kilokri Sewage Fvm. I 

There would be mQre newly developed areas, and therefore the Aut haa been amended. 
110 that the ~entra~ G?vernment may by notficat.i~~ arrange for. water b~~ supplied 
to other bodl68 whIch do not come under the definItion already gJven. 811'. Imuve. 

THE HONOURAB~ SARX>A"R,BAHADVB SlB SOBHA SINGH (Nominated'NOIl' 
Official): Sir, with your permission I would like to say a few words about it. Thia 
Joint Water Board has been doing very useful work for Delhi and New Delhi. There 
is 'one point to which I would like to draw the attention of the Honourable Member. 
Water supply has been given to 'certain villages wherl'! the s6?,age farm has Ilmiled 
the water-supply of those villa.ges, and my request to the HonourAble Mt'mb('r .. 
that the cost of the free water supply should be debited to the Sewage I<'arm account. 
rather than to the a.ccount of the Water Board. The diffcrenc~, Sir. is this: tho 
profit f~om: the Sewage Farm is a separate item from the IIUPI)11 of filtered water 
supply, and 1 wish that whatever froo water is given to ,the vii agelil affected by the 
farm should be debited to the Sewage Farm account rather than to the account of 

• the Board; , 
. THB HONOUBAlILJ: Bra JOGENDRA SINGH:· J will ,et the IUggClltion made 

by the Honourable Member examined. 
Question put and Motion adopted. 
Glau&es 2. 3,. 4, 6 and 6 were added to the Bill. 
ClaUs8 1 was added to the Bill. 
'rhe Title and Pre&m bie were added to the Bill. 
'I'D HooroUBABLJI: 8m JOOENDRA SINGH: Sir. I move-_ • 
.. That the BiD further to MDeDd the DeIhl Joint Water aDd Sew .. BOU'ci Aot, lilt. 

a. p..-l by ~e Legillati .. A_bl" .,. S--cL .. 

The Motion Wall adopted. '" 

PUBLIC DEBT (CENTRAL GOVERNMENT) BILL, IOU 
TB:II HONOUB4BL.' BiB CYRIL J9NEB (Finance Secretary): Sir. I mov&-
.. That; the BiD to conllOlidate and amend 'be law reIi'liilf to Qovemment. -:mariti .. i~ 

'" ,t.he Cent.ral ~t and to tho marutgeJDtWlt. by ~bll ~rve Bank of Ind .. u~"-, puhl .. 
debt oC t.he Cent.1SI. Oovel'lUDllllt, 1M p..oo. by the Legill.tlve A.oInbly, bl> tMen aato CODiI· 
deration." . . 
S' this Bill is designed to consolidate and amend the law relating to lleCUrities otthe 
~trJJ Government. In the Statement of. ~bj~t.e ~ ~ it i.esplaJned bow 
historioa.lly. the law of Gov~t aeenntiea m India atpted .. an &ppeodap .to 
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the law of negotiable instrum~~ts !,nd developed in a .way apIfropriate almost ex-
Cllusively to Go~ernment seCUrIties 10 the form of proml~s~ry notes .. ,In that stat~. , 
ment also will be found instances of the defects of the existmg law arlslng ,out of thIS 
circUmstance, and the great and growing inconvenience caused thereby to' the 
investing public, to the Government, and to the Reserve Bank as the agent ofGovem· 
ment in the management of the publill debt, resulting from the growing popularity of 
Government securities, in forms other than promissory notes, and, in particular, in 
the form of stock certiticates. T~e statement furt~er mentions ?ther def~ts and 
~cunae which twenty years' experience of the workwg of the Indian Secuntles Act 
haS proved to be sources of annoyance-to the ho.lders of Government loans, the recti. 
fication of which is long overdue. _ 

The Bill has now been before the country fot a considera.ble time, having been 
circulated for eliciting public opinion as'}ong ago as Augu~t, 1943. "Thelarg~ body 
of opinion received disclosed wide and general approval to the principles underlying 
the Bill on the part of the various Governments and public an:d semi-public institu. 
tions and bodies who were consulted .• Such criticisms as were oftered were mainly 
in respect of minor details whioh have been considered and, where justification w!I<S 
found, provided for by the Select Committee and by amendments in the other House. 
I need not trouble the House with these details, but I shpuldperhaps refer to one 
criticism of substance which, because it arises out of the present constitution of the 
country, it has not been possible to meet. I refer to the allprehension which has. 
been expressed that there~ should be two sepa'rate laws governing the securities 
of the Central Government and Provincial GovernlIlents respectively, whereas it is so 
obviously desirable from every point of view that uniformity of law s}lould be main· 
tained in respect of"both ,Cent~a.l and Provincial securities. . This, I am afraid, is 
inh.,ent in the eonstitutional position which gives.power to the Central Legislature 
to legislate only in respect of Central Government securitie8. On behalf. of the 
Central Government I can say that we hope and anticipa.te that Provinoial Govern· 
ments will recognise both the intrinsie merits of the present Bill, and the need for 
·uniformity ill the interests of the popularity of thair own securities, and that they. 
~ promott'r\heir own legislation on the lines of the provisions of this Bill .. 

I will n,ot detain the House by pa.ssing in review the various provisions of this 
measure. Considering the importance of its subject mattcr the Bill is a masterpiece 
.of brevity, simplicity and clarity which calls for little explanation from me. I 
would like, however, wit" your permission, Sir,to refer briefly to the important 

.prinoiple contained in seotion 12 which gives the Reserve Bank the power, in cases 
.of dispute as to title to a Government security, summarily to determine .the person&. 

, who shall, for the purposes of the Bank, be deemed to be the persons entijled thereto. 
In the files of the Controller of the Currency and later of the ,Reserve Bank, there are 
recordR of hundreds of cases in'the past in which on a v.ague stop notioe or notioe from 
the oourt seouritieR have remained, so to say, in abeyance for a number of years, 
,with the result that in many of these casEllJ the persons rightfully entitled to the 
:SeCurities and the interest thereon have died, and it was 01'11y after their death that 
order!! were reoeived. from the High Court or other courts determining to whom the 
sfl.ourities -fig\ltf\~lly helonge4. In many cases this has wrought great. hardship on 
comparatively poor investor!! in Government'seourities, and it is ohiefly in the interests 
of the poorer investor that the Bank desires t.his power to he given to it. Among the 
many opinion~ rel1eived from the country OQ the Bill no exception whatsoever was 
taken to this main princf'ple underlying the Bill. I should pe:haps mention that this 
power given to the Bank is fledged round. with a number of safeguards. Before the 
Bank proceeds to adjudio.'\tion, it has to give notice in writing to each claimant giving 
all the relevant circumstances of the Oll.8e, a~d the vesting order itself can.only be 
made six months after the actual determination. by the Bank when, again, notice 
bas to be given in writing to ca1ih claimant of the result of the determitlation. This 
interval of six months is more than sufficient for any dissatisfied party to apply to a 
court of law for an injunctiC?n restraining the Bank from proceeding with the deter. 
mination. In Buob a oase it ~o.s been provided by section 20 that the Bank oan apply 
~ the oourt to have & seeurity· tra.nsferred to the Official Trustee pendiqg the 
4i;epoea1 of the proceedings before the court, so that it may be possible for the court 

• 
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,to direct !:heOffi~ial Trustee. to w~om the interest periodioaJIy due on tbe security 

1l&Il ~e P."ld. pe~ding. a fi~l determ11l&tion of the' co~rt ;. while the Bank for ite part 
_oures lI~muntty from involvement in a m&88 Qf litigation in whioh it hu no real 
interest. This arrangement .. I suggest, is in the intereatas alilte of the publio. tht-. 
Go':'e:DDlent and the Bank and represents a great im)lyv('inent upon the Pre8PlIt 
position under which any person for motives of his own cln sterilize, &8 it were. for 
years together any security by filing an objection with the Bank and then simply 
refraining from taking the matter to court. ' 

I trust that the HouSe will agree that this is a u8eful and necessary measure a.nd 
I commend it with confid~oe to the consideration of the House. , 

My Honourable friend. Mr. Sothna •. who has done a considerabJ(, amount of work 
. on this Bill over a period.of nearly three years and who is fuUy aequaint.td with all the 
i~pliC&~ons. legal and otherwise, of its clause~, is, I am glad to MY, ~vaiJable for 
th'e &881IJtance of Honourable Members 1I.nd will be glad to deal with any teobniorJ 
points which may arise in the coul't\e of the dist'UssioD. 

Sir, I move. ' 
TaB HONOU~BLE MR. HOSSAIN IMAM: (Bihar a.nd Orissa: Muhe.mmadan) : 

On a point of information..tUr. wm tho Honourable tbe Finance Secretary enl~hten 
us &8 to whether this Bill includes sterling debts or excludes swrUng dflbt08 1 

TaE HONOURABLE SIR CYRIL JONES: I do not think t,he Go'f"crnDlt'lot of 
India have issued loans in the United Kingdom. ThiIJ refers to sOOuritiOlJ of the. 
Cei1tra.aovornment-of tbe Government. of India-issued in India. 
. THE HoN'oUlUBLJIl SIR DAVI!) DEVADOSS: (Nominated Non.Official): Sir, 

·this certainly is a very wclco~e Bill. It i~ & vast improvement upon the Bill of 
1920. I have given notice of certa.in amendments becau8fl I feel tbat ill tilt! (,,aM 

which I ,.m going to mention relief is certainly needed--
• THB HONOURABLB THE PRESIDENT: Are you flOW llpeaking on the aru(\l\d~ 

ments ~ • .• . • 
THB HON0U:RABLlC Sm DAVID DEV AOOSS: I think I will generally speak on 

the Bill. , 
. THE HONOURABLE THE PRESIDENT: I would suggest th"t you reserve your 
remarks .on t,he amendments when we reach the second stage of the Bill when amend-
ments will be disposed of. That is our usual practice . 

• THE HONOURABLE SIB. DAVID DEVADOSS: I know, Sir. I will make my • 
remarkil with regll.rd to each amendment when we reach it. 

TUB HONOURABLE MR. G. S. MOTILAI.: (Bombay: Non.Muhammadan): 
Sir, this is a Blll of a. non-QODtroversial chalt.cter and it does constitute a cli8tillct. 
improvement on the present position of the law. But I have one difficulty to which 
I should like to refer f~rexplanation from the otHaial benches. Section 3 runs 
thu8.:- , 

.. Subject to the prov!lIionA of IleCtion ~, • transfer of. GoYarn,mellt _lUity IIhaU be mlk~" 
only ill lihe manner pl'CllCnbed for Ute making of tral11f8l'll of ~!1ti81 of tho "'" \.0 w~Clh Iii 
belonga. and no tramfor of B Goyonun~t aecurit)' made .. f~ the oonUnen08ment. of tb.. Ae' 
.ball be valid if.-- ". 
80 far there is no cfdticulty. The difficulty oomM only. when we come to sub-ctauae 
(4) whicli says :- . 

"it dON no~ Pl4rport to oOIl.,"oy the Cull title to the security." • 
Now Sir when some securities are tranHferred to the t.ru.tees, what will hI' the pOlli. 
tion .~ i should like to know whether Government loa.nlJ will or will Dot 00 trallilfor. 
able to a. trustee or trWlteea on tM plea that full title it not conveyed to him or 
·them. A trustee if! a nominal holder for the benefit of othtll'lJ. I .hould like t.o be 
assured that this section will not corne in the way ofthe Reserve Bank IlI~(~l'tjng or 
recogBiaing transfers of securities to truKteell. • 

• TIIB HONOURABLE SARna BAHADUB SIB SOBHA SINGH (Nomioot~J Non-
Official): Sir. under cIa 1lI!f>.J! 12 and 20 taken together, the time gi VI.'" W t~(! bank 

.,. six . months to determine who shall be the legitimate. owner of that lIOOunty and 
there hI anoth('r .six Months for appeal. ~ ,PC"OnalIy feel that six ~ont.bll ~o~ appeal 
is too long a penod. It means that a legitimate owner cannot get hl8 ~untJeII back 
ili 1eas than one year or twelve months, one h .. got cousins and n;latl~na-be<lfta~ 
the appeal time is silt months. I peraonalIy feel that if the appeal time 18 reduced to 
0D8 month, it 1ril1 be quite aufticieDt. 
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, *THB HONOUBAlILB MR. HOSSAINIMAM : (Bihar a.nd Orill8&: Muhammadan) : 
Sir, the point whioh was raised by ~aja Govindlal is one in wbic~ ~ am also .intereeted. 
There are Wakfs in which there IS no transfer to the Mutaw&li or the person who 

'holds the trust for the time being of any benefit ofthe security. Nevertheless, he is 
for the time being an abflolllte owner. What will happen in this case 1 Secondly, 
Sir, I should like to have elucidation of the legal point, whether the right of oral 
transfer which is the special privilege of the MUilsalmans is affecteq by this legislation 
or not. 
'It THE HONOURABLE MR. D. P. SETHNA (Nol1'!inaRci Official): Sir, the Bill 
before this House owe,,, its inception and inspiration to Sir James Taylor, the late 
Governor of the Reserve Bank, whose lamentable death was a grievou!! 1088 to the 
pu blic service of this country. Both as the Qontroller of the Currency and later as 
the Governor of the Reserve Bank, Sir JaDies had unrivalled knowledge of this 
subject. If I ma.y be permitted, Sir, to ma.J.te, with your permission, a brief personal 
reference, it was in ]'ebruary. 1942 when I was appointed Special Officer to report on 
the Bill which in its final form is bow before this House that I sa.w Sir James 
Taylor and Mr. Dcshmukh, a8 he then was, in thc Cen.l Section in Calcutta. I 
had long. discussions with both of them'and was given an insight: into the working 
of the centrallegitllilltion. I saw that over a thousand notes came daily for renewal 
in that section. After the Central Section came to Boinbay I ·.worked ~or several 
weeks in the Reserve Bank ofticein Bombay and before I made my rep~ I had 
various discussions with Sir James Taylor and was 8truck With his vast knowledge 
of t~. branch of the subject. It is therefore a matter .of profound regret to me--
a.nd I am sure it must be to the members oUhis HO\lse--that Sir James Taylor is not 
with us here today to sec the passing of a measure which was sonea.r to hie heart,and 
to which he had contributed 80 much. 

As to t.he vaints which~ave been made by so~e of the previous speakers, I do not 
know, Sir, whether you wish me to speak on the amendments at present---

THlD HONOU8ABLB THB PR.ESIDENT: Do not speak on the amendments now. 
You can do 80 when the time comes. ,. 

THE IlONOURABLE MR. n. P. SETHNA: As to the Honoura'ble Mr. MotHal's 
point as regards clause 3, ifthe'Honourable Member will see clause 6 it has been very 
clearly provided that 'no notice of any trust in respect of any Government security 
shan be receivable by the Central Government, "nor' shall the Central Government be 
bound by any 8uch notice even though' expressly given nor shall the Central Govern-
ment be regarded as a trustee in respeot of any Government security~ . That was 'so, 
Sir, in the present Act, which is the law of the land. But in sub-clause (2) of the Bill 
there is a concession, which was not in the previous Act, to this effect:-

." Without prejudice to the .provisioIl8 of 8ub-section (1), the Ba.nk may, as an 
act of grace and without any liability to the Bank or to the Central Government, 
record ill its books such directions by the holder of stook for the payment of interest 
on, or of the maturity value of, or the transfer of, or such ot~er matters relating to, 
the fltock as the Bank thinks fit." 

There is nothing to prevent trustees from givi~g notice to . the lteserve Bank:. 
The Reselve Bank will not consider them as trustees, but will-carry out their direc-
tions in the seOll6 tha.t if it is m1mtioned to tbe Bank that the securities should be 
beld in the name of X, Y and Z, the securities will be held in the names of X, Y and 
Z and, if directions are given that X alone will deal with them or Y . .alone will deal 
with them, those direotions will be carried out. But the B8.nk for obvious reasOIl8 
oannot underta.ke to go into the question of trust, as to whether any" particular trustee 
hatl the right to .give directions or' not. Honourable Members wil1 see that this· 
milita.tes strongly against the nCllotiability of Government Promissory Notes. If a 
purohASer were to be saddled with any notice of truflt, then nobody would purchaBe 
·Gov~nment secUl'iti{'~, because he may be involved in litigation eoncerningthat 
eecunty. The Honourable Member stated that a ttansft'-1' by a 1'rustee should be 
recognilled even if it doCli not purport to convey the full title to the security, because 
the trustees do .. n9t have ~y beneficial interest in the security. That does not prevent 

~. » 
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the sec~tiee from being transferred to the trustee, Whether the truatee h t 
trustee ~terest ~ a beneficial interest also is not & matter 'which the Reser!! r:: 
can obVlously go mto. . , 

As ~gards Su: Sobha Sing~'s p~int, I am afra:id the Honourable gentleman is in 
error. ." ha.t section 12 provides 18 that the Bailk will not make a vesting order 
until ~r the e~iry of ~ months n:om the determination made by Bank &8 to who 
was entltl~ to a seoun~y. There IS no period of appeal and the Honourable 
gen~leman J~ not correct m stating that a period of one year is re&Uy provided. The 
penod }lroVJded ~et~een the determination by the Bank and the actual making of 
the vesting order 18 SIX months and not one year. Within that aix montha it would 
be open to the dissatisfied party to go to the court and file a 8uit and obtain any 
order which he may think he would be entitled to. 

THE HONOU1U.BLlI: BABDAB·BAlUDUB Sm SOBHA SINGH: :My idu wu that 
a period of six months.W&8 too long for appeal. . 

. THE HONO~ Mr. D. P. SETBNA: Litigation in this country goes on for 
many many years, and if a man is in a village, you cannot expect him to go imme-
diately to the court. The period of six months is in my opinion a reasonable period. 

, As to the Honourable Mr. H08II&in Imam'8 point about oral WakEs not being 
recognised, that ilio is not a point into whioh the Reserve Bank 01' the Government 
can go. The Wakf may be perfectly valid so far &8 the Muslim law is concerned. 
But, &8 I pointed out, under aeotion 6 notioe of tru8t is not receivable by the Govern. 
ment, but the Government &8 an act of grace- would record in its books whatever 
directions the owners of the aeouritietl would like to give. 

Sir, I support the Motion. 
THE Holtomu'lILE TBlC PRESIDENT: MotiOlJ moved :-

" That the Bill to conaolidate and amend the law relating to bovernment MOunt.i. illU8d 
. by the Central Government and to the maD&IJ1II1lent by the Reeerve Bank of IndJa " 

12 NOON. of the public debt orthe Central Government, .. paaed bf the LerIalative AllembJ" 
. be taken into coll8ideration. II 

The Motion W&8 adopted. 
Clauses 2 to 4 1Vere added to the Bill. , 
THE HONOUlU.llLlll TBlC PRESIDENT: Clause IS. The Honourable Member 

Sir David Devad088 haa given notioe of an amendment to this clauee. I entertAP.in 
some doubt about the propriety of this amendment. I would like the Honourablo 
.Member to enlighten me on the point. The amendment refers to " oJIIoe other than 
a publio oflioe." The clause refers only to holders of public oftioea. How does the 
Honourable Member think that his amendment is an appropriate amendment to thil 
clause' -

• 1. That in clauae II, after mb·cJauae (6) the following lub-clauae be iuerted, namely I-
." (6) When a Government l8Cunty i. held by • penon by virtue of hiI oIftoe other t.han a 

public olllce it shall be deemed to be tran.rerred to hia lUo_r in IUOh oftioe without any or 
""farther endol'll8lllent or tr&n8fer deed from the date wbeD the latter takM cbarp of 'he omoe." . 

bE HONO'UlLABLE 8rB DAVID DEVADOSS (Nominated Non.Oftjcia.l): Sfr, 
I move. Technically it may be an amendment, but it is an addition to clatJ80 IS. 
Under clause 5 as it stands, if the holder of a publio offioe is in JXIII8C88ion of or is 
entitled to hold Government securities, the moment he reeigne hia office or ill removed 
and· somebody else is appointed in his place, the right to those securitietl wilt devolvo 
on the 8Uccessor. But, Sir, there are a number of &8IlOCiationa and lIOCietiNi which 
hold Government promiaaory notes or Government securities in the name of the 
honorary treasUrer or of the honorary secretary. Now, if the honorary treaHDrel' 
or the honorary secretary resigns his office or die8 or is removed, who iLl to be in hlII 
8tead' To whose name are the notes or securities to be transferred' The question 
now is important in thi8 way. In 1942, after the trouble in MadrlU! when tjJere was 
an apprehended air raid- I 

THE HONOURABLE TJIB PRESIDENT: I see the ju&tioe of t.he remarkll of the 
Honourable Member. but I want to know how the amondment is appropriate in 
olause 5. ' . . 

TBlD HONOUBAlILB SIB DAVID DEV ADOSS: It ill an addition to the claulle. 
You may call it an amendment, but it really is an addition to the exi8ting claU8e. 
When I wanted to 8~ on the first reading, you said that I could reserve my remark. 
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for the amendmf nt: Thel'efore I want to say what ,I have to say on this a.mendment. 
" It need not be an amendment.. It may be added to the Bill. You can add it us a-

separate clause. Therefore it does not militate against the principle of the clause. 
No doubt an amendment cannot be move~ which milita.tes against the l)rinciple of 
the original clause. In the caso of pu blic offices this Bill provides that the devolution 
will be natural as soon as the successor is appointed. But there is nq llrovision on 
similar linf's in the case of private offices. As I said, there are a number of societ.ies 
and associations which have officers, and I suggest that the devolution in their caae 
also should take place naturally as in the case 6f public officers. This should happett 
whon there is no dispute. When there is a dispute, it is another matter. Somebody 
else may come and say" I am the honorary secretary ", or " I am the honolary 
treasurer." Those cases are different. But whore there is no' such dispute, there 
ought to be a natural devolution. -". 

In the case of ordinary securities there will not be much difficulty, but as I was 
saying, in 1942, after the apprehended raid on Madras, the banks asked the holders 
of Government promissory notes to have them converted into stock. Now, in the 
C&lIe of stook, it is registered in the books of the Reserve Bank. It would be very 
difficult for the successor to ask the ~ank to transfer it to his name. For instance, 
there are a number of private Lodges in Madras-·literary, religious and other asso-
ciations. You will pardon a personal reference. I am the Honorary, Treasurer of 
what is known as the Central Church Council which administers the affairs of the 
Anglican Church throughout the Presidency except Travancore, TinnevE'lly and 
Madura.. I am in possession of securities of considerable value. The securities 
have been purchased by me in the name of the Bishop and myself aB Honorary 
Treasurer. Now, in the case of the Bishop there will be no difficulty, because he is 
.what is known as a corporation sole. But, so far as I am concerned, suppose I 
resign my office,or I happen to die, or I am removed, what is to become of these 
8eCUrities? The Imperial Bank, with whom the 'securities are kept for safe custody, 
asked ·me whether I would consent to have these 'securities converted to stock on 
account of the will, because most of these securitiee were transferred from Madras to a-
safe place, like Bangalore. A number of other firms and banks also did the same 
thi~. I said" yes", for the sake of security. Suppose I resign my office, .what is 
to beoome of these securities Therefore, I say that where there is no dispute there 
mould be a natural devolution in the c,ase of holders of private offices as in the caee 
of holders of public offices. For instance, suppose on my resignation 8S Honorary 
Treasurer of the Central Church Council, X is appointed in my place; I ~ay he ought. 
~o bt? entitled to the possession of the Government securities and the interE'st should 
be paid to him. If there is going to be rio difficulty in the case of pu blic offices, I say 
in the case of private offices also the same rule should apply. ' 

THE HONOUBABLE PANDIT HIRDAY NATH KUNZRU: Ts the Central 
ChJlrch Council registered.! 

THE HONOURABLE Sm DAVID DEVADOSS: No. If it· is registered, the 
securitIes will be held by the registered association. 

Now, the question may be asked, what if there is a dispute 1 I say it'should 'be 
done in cases where there is no dispute. Take, for instanoe, a private Lodge. 
The lodge owns Government securities in the name of the honorary secretary or 
honorary treasurer. He resigns or is removed, and X or Y takes his plac:e. How are 
the securities to be transferred to his successor! At present, &8 the law stands, the 

• successor will be entitled to deal' with securities, but if the securities are turned into 
stock, then the stock is registered in the office of the Resern Bank--

THE HONOURABLE THE PRESIDENT: I agree that what the Honourable 
Member says is sound argument. But I would like to know whether that cannot be 
done by a private Bill. There is nothing to prevf;lnt the Honourable Member bringing 
in a private Bill. ' 
, TuE HONOUBABLB SIB DAVID DEV ADOSS : Yea, but if it ca.n be done liere, 
it will save so much time. 

TmI HONOURABLB THB. PRESIDENT: I would like to hear the Government. 
Member, because I am very doubtful about the propriety of the amendment at tru. 
.ge, and I think it is not in order. , 
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. THB HONOURAJlLE MR. D. P. SETHNA (~om.in&ted Official): Sir, on the' 
~ent8 of the. amendment, I would point out to the Honourable Member that there 

:IS clause 28, sub·clause (2) (e), in which it is expressly stated that Governml'nt will 
make rUles for " the holding of G~vernment securities in the form of stock by the 
h?l~era of ?ffices ot~r than pubbc offices, and the manner in which ,and the con-
ditIOns subject to which Government securities so held may be transferred". The 
Honourable Gentleman is under a misapprehension when he states that no provision 
has been made i~ th~ Bill as to the point which he bas ra.il:lcd. Surely it is for tho 
Lodge or the I~tltutl0n or the Church Council which has the atock to give instructiona 
to the Reserve Bank at the time whei) it pqroh&Be8 the Btock and those iDBtruoUona 
would ~e carried out by the Reserve Bank. llow can the Gov~mmeDt or the Reserve 
Bank go into any question as to whether a treasurer has been removed OJ" whether 
h? still exists there' And in c.ase anot.her t,reasurer sigilli the notes and tht' pre-
wous man says that he has no rIght to Sign the notes, is Government to be dragged 
ioto that 1 -

Too Amendment was negatived. 
Clause 5 was added to the Bill. 
Clause 6 was added to the Bill. 

,TH.B HONOUJU.BLB THII PRESIDENT: Clause 7. 
THB HONOURABLJI SIR DAVID DEVADOSS: Sir, I move-

.. That In oJa\llle 7 at\er 6be worde .... bari .. ,., iitJe to the <hv-mellt -.it," 
tbe foUowi.. be izqerted. nameI,. :-. . 

.. The provwoua of.!Me 18 .Ul not appl, to orden of _pitIOD," 
I do not say anything at all about the clause: it 'is a very satisfactory claUl8, but 

olause 16 says: '!Before making any order which it is empowered to make under 
this Act, the Bank may require the person in whose favour the order is to be made 

, execute a bond with ,one or'more sureties, etc., etc." Seotion 7 sayB : .. • the exeouror. 
or administrators of a deceased 801e holder of a Government aeourity and the holder 
of a BUoce88ion certificate issued under Part X of the Indian Bucceaaion Act, 1926 ••.• 
shan be the only persons who may be recogn.isM by the Bank •....• " Now this word 
• recognised' is rather dubious. Recognition must be by an order. Suppose I am 
the probate holder of a will : if my title Il.8 probate holder is recognised it mea.ns that 
an order is made. There is nb doubt about that. But acme wiseacre in the Bank 
may say, • Very well, you give aecurity under thil Section '. It is not quite clear. Aa 
you know, in the case of probate holders no aeourity is needed; in letters of adminis-
tration cases the Court which grants the letters takes ample (l8CUrity, 10 that to reo 
quire these persons again to give seourity would be not only illegal, but will 91U1e 
great hardship. Now, I had a talk with the Honourable Mr. Sethna: he thinks that. 
will not be done, but we do not know. The Bank clerk may put up a note that 
security is required. In the case of big estate. the executor may be able to nut 
matters right, but in the case of BmaD people, there is no way of getting out of the 
diffioulty. Therefore, what I say is that these words may be added. Thfl provisiolll 
of clause 16 wiD not apply to orders of recognition. 'Therefore, in -the cue of ad. 
ministrators and eXecuto1'8, no security should be demanded, and this must be m_ 
olear: otherwise there will be considerable trouble in the CII8e of BmaD holden. 
Therefore, I recommend that this amendment be acoopted. 

THB HONOURABLJI MR. D. P. SETHNA: 1 may say that my Honourable friend 
is not oorrect in saying that I told him the other day that the Bank would not uk for 
security. The Bank would not ask for secuzlty in .caae& like the ODe referred to by him 
for the Bimple re&8OIl that aection 16 which deals with the power of the Bank to 
require bonds, is only referable to the previouB lleCtioDII which deal with the power of 
the Ba~ summarily to detcnnine dispuw where there are two disputant. to a 
Government security. The word • recognise ' does not imply that there will be an 
order following that recognition. Honourable Members are aivare that whena.ucceel-
ion certificate, or probate or letters of administrations are obtained. the .. me have to 
be registered with oomp~es ~ well as with the Reeerve Bank in the ~ ef ~nl1l-

. ment securities. By regutering the probate OJ" the lettera of adDlinietratJOlJ or 
auoceuiou certificate the Reeerve Baok reoogniaee the title of the pet"IIOD who prodUoeI 
the probate, letten of administration or the suooeuion certificate, to deal with the 
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securities. There is no vesting order or any order provided under section 7, and the 
Bank cannot in that connection ask for any indemnity or security. That is the shan 
aHwer to my friend. 

The Amendment was negatived. 
Clause 7 was added to the Bill. 
Clauses 8,9, 10, 11, 12, 13 and 14 were added to the Bill. 
Clauses 15 to 27 were added to the Bill. 
THE HONOURABLE Sm DAVID DEV ADOSS: I have given notioe of an 

amendment to clause 28. Clause (e) of 2i. I wish to move-
" That in lIub·olaW18 (e) of claWitl 2S after the worda "80 held" in the lalit-line, the words .. may 

devolve on hiB sllccell80r to that ·oll1oe or .. be inserted." 
Clause (e) simply says-

h the holding of Orivemment lIeourities in the form of stook by the holders of officlIII other than 
public offioes, and the manner in whicb and the contlillioWl subj~t to "hich Government 
eecilritillll 110 held may be tranllferred." 

I .It is only a question of transfer. My submission is that in the case of persons 
succeeding to a.n ottioe, why ~hould there be a transfer. Transfer may mean a number 
of things, probably stamp may be required, and the dooument will h!l.ve to be taken 
and so on. I would therefore suggest. that these words be ·added, viz., " may devolve 
on his suooessorto·that offioe or," be inserted. As I sa.id-I repea.t my argument-
suppose a man who is the holder ot an offioe, who is an HOD9rary Seor:etliry of an 
imtitution res~gns, and somebody else is appointed, there is no dispute. I have alwa~ 
had that fear-where. there a.re no dispbtes, where the matter takes plaoe in thtft-
ordinary oourse, why should there be any diffioulty? In the case of societies and 
assooiations which hold Government seourities devolution must take place as a 
matter of ooqrse. As a matter of faot the diffioultly arises on aocount of these secu-
rities ha.ving been transferred into stook on aooount of war oonditiona. But there 
was no compulsion. Everyone was asked whether he had any objeotion. I there-
fore submit that the above words :.may be inserted in the rules whioh are going to 
be framed. 

THB HONOUBA.BLB MR. D. P. SETHNA: The queation raised by my Honourable 
friend is answered by referring to sections 5 and 6. It haa been provided in sub-
seotion (2) ofseotion (5) that when a Government seeurity is so held, it shall be deemed 
to be transferred without any further endorsement or transfer deed from each holder 
of the offioe to the suooeeding holder of the offioe on and from- the date on which the 
la.tter takes oharge of the office." The House will see, Sir, that the word used here 
is also' transferred'. Sir David Devadoss wants to have added" may devolve on 
hissucoessor to that office or". Here there is no question of devolution at all. Instead 
of seourities being held in the names of A and B, they are transferred to the names of 
Band C. There is no stamp required. All that is required is a direction to the Bank 
that the seourities from now on will be held not in the Jlames of A and B, but in 
the na.mes of C and D. 

The Amendment was nega.tived. 
Cla.use 28 waS added to the Bill. 
Clause 29 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to. the Bill. " 
THE HONOURULE SIR CYRIL JONES: Sir, I move: 

~ •• '.rhat. t.he Bill. as paasetl by the Legisl..t.ive Assembly, be. paued." 
The Motion was adopted. _ 
·The Council then adjourned till Eleven of tlle Clock on Tuesday, the 21st. 

November. 1944. ' 




